IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE}
AT HYDERABAD

0.A. 1450/96 Date of decision: 18.]

Between:

M.P.Sudhakar
Sub Post Master,

Mulugu, Warangal Dt. .o Applicant

and

1. The Union of India rep. by -
Chief Postmaster-General,
A.P.Circle, Hyderabad.

2. The Postmaster-General,
Hyderabad Region, Hyderabad.

3. The Supdt. of Post Offices,
Hanamkonda Dvn. Hanamkonda.

4. S5ri K.,Sampath,
LSG Postal Assistant,

p.0.Hanamkonda. .. Respondents
Mr. Y.Appala Rajﬁ ‘ «« Counsel for the 4§
Mr, N.R.Devaraj, SCGSC «« Counsel for the 1
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O.A.1450/96

To

1., The Chief Postmster ceneral,
Union of India, A.P.Circle, Hydexabad.

2. The Postmaster General,
Hyderabad Region, Hyderabad.

3, The Superintendent of post Offices,
Hanamkonda Division, Hanamkonda.

4. One copy to Mr. Y.Appala Raju, advocate, CAT.Hyd

One copy to Mr,N.R.Devraj, Sk +«OGSC,CAT .Hyd.

S5
One copy to Library CAT.HYC.

6.
7. One spar® COpPYe
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